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16.09.2019   Having heard learned counsel for the Appellant and being 

satisfied with the grounds, the delay of 15 days in preferring the appeal is 

condoned.  

 I.A. No. 2814 of 2019 stands disposed of. 

 Prima facie, it appears that the ‘State Bank of India’ has no cause of action 

but the stay against the same impugned order dated 16th July, 2019 in another 

appeal is pending and is likely to be listed on 30th September, 2019. 

Let notice be issued on the Respondents by Speed Post.  Requisite along 

with process fee, if not filed, be filed by 17th September, 2019.  If the Appellant 

provides the e-mail address of Respondents, let notice be also issued through     

e-mail.  ‘Dasti’ service is permitted. 

  List the case ‘for orders’ on 30th September, 2019  along with ‘Company 

Appeal (AT) (Insolvency) No. 848 of 2019’.   
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